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ORDER 

IA/4355/2025 

This is an application filed by the CoC and the IRP seeking replacement of IRP 

with Mr. Rabindra Kumar Mintri as RP. The Counsel for the Applicants submit 

that in the second meeting of CoC held on 07.08.2025, a resolution with 100% 

votes has been passed to replace the existing IRP with Mr. Rabindra Kumar 

Mintri as the RP. The valid AFA and consent of the proposed RP are on record. 
 

 In view of the above submissions, Mr. Rabindra Kumar Mintri having 

Registration No. IBBI/IPA-001/IP-P00707/2017- 2018/11194, is appointed as 

the RP for the CD.  

The existing IRP is directed to handover all assets, documents and other 

materials of the CD to Mr. Rabindra Kumar Mintri, the newly appointed RP at 

the earliest. Accordingly, this IA is disposed of. 

 
 
 Sd/- 
(ANU JAGMOHAN SINGH) 
        MEMBER (T) 

           Sd/-              
          (JYOTSNA SHARMA) 

                          MEMBER (J) 


